
CENTRAL AC111INI5TRATIVE TRIBUNAL 

ALLAHABAD BENCH : ALLAHABAD 

CIVIL CONTEMPT PETITIQ~j ND.160 GF 2003 

IN 

ORIG INAb-APP-l-ICATlDN ND_.1400 OE 2002 _ 
ALLAHABAD THIS THE 22ND DAY OF APRIL,2004 

HON'BLE MAJ GE'N. K.K. SRIVASTAVA,A.M. 
JjQ..N' B ~E MR. 8-!... K. BHAT NAfiAR t J .M • 

Ram Ki ahcr-e , 
S/o Sri Nanci Kishore S~ena, 
R/o E-998, Railway Colony, 
Katik Mohalla, Mathur a. • •••••••••• Applicant 

( By Advocate Sri G.C. Geharana ) 

Versus 

1. Kali Shanker, 
Divisional Railway Manager, 
Izzatnagar t 88reilly. 

2 • S hr i R • C • J a i n , 
Assistant Divisional Engineer, 
Iz z at nag ar 8 ar a i 11 v -, ' 
posted on North Eastern Railway, 
Mathur 2. Cantt. 

••••••••••••rtespondents 

( By Advocate Shr i K. P .. S ine1h ) 

_QR D E R 

This Cantampt petition has been filed for wilful 

dis-obedience of the order of this Tribunal dated 09.0502003 

passed in o •. ~. No., 1400/02~ This Tribunal p as se d the following 

order:- 

uconsidering the facts and circumstances of the case, 
this O.A. is disposed of finally with a direction to 
the respondent no.4 to permit the app Ld c ant; to uork 



..... 
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on tile post untill an order is passed by D.R.M. (P) 
regarding his transfer. The applicant is allowed tc be 
paid the arrears of his salary ••••••••••• 8 

2. The respondents have filed CA and the details have 

been given in para 4 a sb , and c , In para 4 (b) the respondents ~-"--------~~~- - 
have stated that the applicant has been paid the salary for the 

. ~ I 
par ia,l from 11.10.2002 to 16. 02.4003. The leer ned counsel for ·-,1 
the respondents submitted that since the order of the DRM(P) 

1 

had already been issued on 14.02@2003 there was no requirement.-, 

or issuing fresh order and the order of 14.02.2003 has been 

received by the applicant on 17.02.2003. The respondents have 

annexed the order dated 1s.02.2003 (Annexure A-3) by which the 

applicant lJes directed to report to Senior D.P. o., Izzatnagar 
. ""'~~14,- 

immediately. The counsel for the applicant that this order 
- I\ 

was never served onthe applicant whereas from the endorsement 
~ 

thereon we find that the applicant r~used~cept the spare ~- ~= letter. The ramark hes been made tn or two witnesses. 

We have no reason to dis-believe that the respondents are not 

speaking the truth. H0t,1ever, since the order of this Tribunal 

is dated 09.05.2003 ~E;_?ropr Lata eLcercise f'or the 

respondents would have i'-to have issuect._another order arter the - 

order or the Tribunal uas passed .. 

3.. In our considered opinion, we are of the view that the 

contempt petition should be disposed of finally with suitable 

direction to the parties. The applicant shall report for duty 
"-- \8. o~.;'}ro?>L: before Senior D. P.O., Izzatnagar pursuant t c the order already 

f\ 

existing on the subject. The DRM(P) shall allou the applicant 

to join his duties. The applicant shall file a ~epresentation 

berore the competent authority (ORM (P)) in re1Jard to the salary 

which according to ~him is payable giving full facts and detail$ 
t.~~ or the same. The competent authority shall dec~de the represeriA 

of the applicant within a Period of tuo months fro~ the date the 
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copy of this order is filea before him. 

4. With the above direction the contempt petition is 

finally. disposed of. Notices are discharged. 

V Member-J 

-~~ 
Member-A 

/Neelam/ 


